257 Messages from AGRAHAYANA 11, 1896 (SAKA) Messages from 248

#t foim ®wx a@ ™ Awuge
74T g A |

Hat wgar a1gar g A qewar
e WMo mfo #Fr foid wh E 1L

s TR T TRl (@iar) W
WERA, TN A TN T w@r
2 fx 7z o 927 & qrad ") =
CAT @wAY § | SR W TIr F At
St wgT € 1 TH WA & T G §
v Afweafea wamm 83X goa alEws
FFAT | IF T FIEAT RFOA a0 grar
g 94 gw wrw A (nfaww & isa w9
FIEWM FWA § | B ¥ Brzr dfmwgz
MT o T Fq A AT ogwAr §
AT Y ©fFT & aga gw ¥ fagg 7t fegaw
‘A A @ ) 3wl & g ) Fq
AT {w gw ¥ T AgY a7 uwd §,
A AT FAA T AZ ATAY & 1 97 A §
o @2 dg Tay 71 791 fom w2
TG &1 F1T0T a8 & 1% 39 ams & Faw
ot sAaET Tt omwodt At g,
afex ot (o AT @ g F 75
afees oy WY g § 1 57 o) oma-
a5 FC F7 TR0 F1 fomar s wr 2
W F AT F wEEE WIS qE w1
A AT @& ¥ wgr =mgaw
¢ fegw g awg & giurfos gfee & fi—
W T B AW WX IEF qgT W@
& wfgwdr &
MR. SPEAKER: This is now over.

I have nothing to add and nothing to
say. It is for the House to decide.

13.42 hrs.
_MESSAGES FROM RAJYA SABHA

, SECRETARY-GENERAL: Sir, I
have to report the following mes-

-¥ages received from the Secretary-

,4General of Rajya Sabha:—

] (i) ‘In accordance with the pro-

2766 LS—9

visiong of rule 115 of the Rules of
Procedure and Conduct of Business
in the Rajya Ssbha, T am directed
to inform the Lok Sabha that the
Rajya Sabha, at itg sitting held on
the 27th November, 1874, agreed to
the following amendments made by
the Lok Sabha at its sitting held
on the 12th November, 1974, in the
Navy (amendment) Bill, 1973: —

Enacting Formula
1. That at page 1, line 1,—

for “Twenty-fourth” substi-
tute “Twenty-fifth”.

Clausge 1

2. That at page 1, line 3,—
for “1973"” substitute “1974".

(i) ‘In accordance with the pro-
visions of rule 115 of the Rules of
Procedure and Conduct of Business
in the Rajya Sabha, I am directed
to inform the Lok Sabha that the
Rajya Sabha, at its sitting held on
the 27th November, 1974, agreed to
the following amendments made by
the Lok Sabha at its sitting held
on the 12th November, 1974, in the
Indian Works of Defence (Amend-
ment) Bill, 1978: —

Enacting Formula
1. That at page 1, line 1,—

for “Twenty-fourth Year”
substitute “Twenty.fifth Year".

Clause 1
2. That at page 1, line 4,—
for “1973" substitute “1974".?

(iii) ‘In accordance with the pro-
visions of rule 115 of the Rules of
Procedure and Conduct of Business
in the Rajya Sabha, I am directed
to inform the Lok Sabha that the
Rajya Sabha, at its sitting held on
the 27th November, 1974, agreed to
the following amendments made by
the Lok Sabha at itg sitting held
on the 18th November, 1974, in the
Reserve Bank of India (A.mand-
ment) Bill, 1974: —
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Clause 26
1. 'That at page 13, lines 12 and
13—

for “no court inferior to that
of a presidency magistrate or
a magistrate of the first class”
mbnim_te—

subgtitute “no court other than
that of a metropolitan magis-
trate or a judicial magistrate
of the first class or a courl
superior thereto”.

2. That at page 13, line 15—
for “1898" substitute “1973".

(iv) ‘In accordance with the pro-
~isions of rule 111 of the Rules of
Procedure and Conduct of Business
in the Rajya Sabha, I am directcd
f0o enclose a copy of the Tokyo
Canvention Bill, 1074, which has
‘been -passed by the Rajya Sabha
at itg sitting held on the 2Tth
November, 1074."

(v) ‘In accordance with the pro-
vigions of rule 111 of the Rules of
Procedure and Conduct of Business
in the Rajya Sabha, I am directed
to enclose a copy of the Small
Coing (Offences) Amendment Bill,
1974, which has been passed by
the Rajya Sabha at its sitting held
on the 28th November, 1974

BILLS, AS PASSED BY RAJYA
SABHA

SECRETARY-GENERAL: Sir, I lav
on the Table of the House the fol-
lowing Bills, as passed by Rajya
Sabha: —

(1) The Tokyo Convention Bull,
1974

(2) The .Small Coins (Offences)
Amendment Bill, 1974.

13.43 hrs.

1348 hrs.

CODE OF CIVIL PROCEDURE
(AMENDMENT) BILL

(1) APPOINTMENT oF MEMBER oF Lok

SaABHA T0 JomNT COMMITTEE
SHRI LILADHAR KOTOKI (Now-

gong): I beg to mowve:

“That this House do appoint Shri
Tulsides ‘Dasappa to the Joint Com-
mittee on the Bill further to
amend the Code of Civil Proce-
dure. 1908, and the Lim:tatioa Act.
1963, in the vacancy caused by the
resignation of Shri Prabhudas
Patel”.

MR. SPEAKER: Motion moved:

“That this House do appoint Shri
Tulsidas Dasappa to the Joint Com-
mittee on the Bill further tg amend
the Code of Civil Procedure, 1908,
and the Limitation Act, 1963, in the
vacancy caused by the resignation
of Shri Prabhudas Patel.”

The Motion was adopted.

(ii) RECOMMENDATION TO RAJYA SaBHA

TO APPOINT A MEMBER TO JOINT
COMMTITTEE

SHRI LILADHAR KOTOKI: I beg

to move:

“That this House do recommend
to Rajya Sabha that Rajya Sabha
do appoint a member of Rajya
Sabha to the Joint Committee on
the Bill further to amend the Code
of Civil Procedure, 1808 ang -the
Limitation Act, 1963, in the vacap-
cy caused by the resignation of
Shri Bipinpal Dag and do commu-
nicate to this House the name of
the member so appointed by Rajys
Sabha to the Joint Committee.”

MR. SPEAKER: Motion moved:

“That this House do recommend
to Rajya Sabha that Rajya Sabha
do appeint a .member of Rajys
Sabha to the Joint Committee on
the Bill further to amend fhe
Code of Civil Procedure, 1908, and
the Limitation Act, 1963, in the
vacancy caused by the resignation



